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ORDER
ClVIL APPEAL NO. 6312 OF 2001

1. Thi s appeal is directed agalnst an interimorder granted by the High
Court of Andhra Pradesh at Hyderabad in CRP No. 1641/2001. On 10th

Sept enber, 2001, while granting leave inthe S.L.P., the following interim
order was passed by thi's court:

"Meanwhi | e the judgrment under chal |l enge shall renmain

stayed. However, if the respondent has any apprehension

regardi ng enbezzl enent of fund or want to worship the deity

or further safeguard of the deity, it will be open to himto

nove the trial court.™

The | earned counsel appearing for the parties submitted before us that

the pending suit in respect of which the interimorder was granted and stayed
by this court on 10th of Septenber, 2001 is likely to be disposed of within a
period of 2 months fromthis date. Since the interimorder, which was

chall enged in this appeal and stay of that interimorder was granted by the
court on 10th of Septenber, 2001, (is continuing even today, we feel it proper
to di spose of this appeal by directing the trial court to disposee of the
pending suit within two nmonths fromthe date of supply of a copy of this
order to the trial court where the suit is now pending w thout granting any
unnecessary adjournment to either of the parties. The interimorder that was
passed on 10th of Septenber, 2001 and is continuing shall continue for a
further period of 4 nonths fromthis date or till the disposal of the suit,
which ever is earlier. The appeal is thus di sposed of w thout any order as to
cost s.




